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(2) A copy each of the following paper (Hindi 
and English versions) under sub-section 
(I) of section 619A of the Companies Act, 
1956 :- 

(i) Review by the Government of the 
working of the National Scheduled 
Castes and Scheduled Tribes Finance 
and Development Corporation, New 
Delhi, tor the year 1994-95. 

( i i )  Annual  Repor t  of the Nat ional  
Scheduled Castes and Scheduled 
Tribes F inance and  Development  
Corporation, New Delhl, for the year 
1994-95, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

( 3 )  S!atement (Hindi and Engllsh ve rs~ons j  
showlng reasons lor delay In laying the 
papers mentioned at (2) above. 

[Placed in L~brary see No LT ??I961 

Maternity Beneflts (M:~es  & Cvcus] 
(Amendment) Rules, 1996 e k  

THE MINISTER OF LABOUR ( S F R I  V 
ARUNACHALAM) Sir I beg to lay on the Table : 

( 1 )  A copy of Maternity Benefl t  (Mines B 
Clrcus) (Amendment) Rules 1996 (Hlndl 
and  E n g l ~ s h  vers ions)  publ lshed In 
Notrfrcation No G S.R 70(E)  In Gazette of 
lndla dated the 31st January 1996, under 
sub-sec t lon  ( 3 )  of sectron 28  of the 
Matern~ty Benef~ls Ac!, 1961 

[Placed In Llbrary see N o  LT 30196) 

( 2 )  A copy of Employees Penslon 
(Arnendmeit j  Scheme, 1996 ( H l n d ~  and 
English versions) publlshed in Noti f~cat~on 
No G S.R 134 In Gazette of  India dated 
the 28th February, 1996 under sub-section 
( 2 )  of sect lon 7 of the Employees '  
Provident Funds  and M ~ s c e l l a n e o u s  
Provisions Act, 1952 

[Placed in Library see No CT 31/96] 

'?I  A copy of the Financial Estimates and 
Performance Budget for the year 1996.97 
[H lnd l  and  Engl lsh versions) of the 
Employees' Sta!e Insurance Corporatron 
under sectlon 36 of the Employees' Stale 
Insurance Act. 1948 

[Placed IF  L.~brary see NO LT 32/96] 

(4) A statement rH8ndl and Engllsh versrons) 
on the ratlficat~cin and Actlon taken on the 
~ m p l e r n e n t a t ~ o ?  o! the prclvlsions of 
I n t e r n a t ~ c n a !  Laoour Crgan lsa t lon  
conventrcn No I 4 7  concern~ng M~nimum 
standards In Mefchan: Sh~ps  

[Placed in Llbrary see Y o  LT 33/96] 

12.02 hrr. 

BUSINESS ADVISORY COMMITTEE 
First Report 

[E ng /is h] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
KUMAR JENA) : Sir, I beg to present the llrst report 
of the Busit?ess Advisory Committee. 

12.03 hro. 

ELECTION TO COMMITTEE 
Employees' State lnsurance Corporation 

[Engl~sh] 

THE MINISTER OF LABOUR ( S H R I  M 
P,RUNACYALAM) . Sir, I beg to move: 

"That In pursuance of Section 4(i) of the 
Employees' State lnsurance Act, 1948, 
read w ~ t h  rule 2A of the Employees' State 
lnsurance (Cen t ra l )  Ru les ,  1 9 5 8 ,  the 
mernbers 01 thls House do proceed to elect. 
In such manner as the Speaker may dlrecl 
two members from among themselves to 
serve as members of the Employees' State 
lnsurance Corporation, subject to othel 
provlslons of the s a ~ d  Act." 

MR SPEAKER : The questlon IS 

"That In pursuance of Section 4 (I) of !he 
Employees' State lnsurance Act,  1948. 
read w11h rule 2A of the Employees' State 
Insurance (Cen t ra l )  Ru les ,  1958 ,  the 
mernbers of this House do proceed to elecf 
In such manner as the Speaker may direct. 
two members from among themselves to 
serve as members of the Employees' State 
lnsurance Corporation, subject to other 
provlslons of the said Act." 

The rnof~on was adopted 

RE . HIKE IN ADMINISTERED PRICES OF 
PETROLEUM PRODUCTS 

[Engltsh] 

MR SPEAKER Now, we come lo Zero Hour 

SHRI JASWANT S l N G H  (Chr t torgarh)  MI 
Speaker, Slr, if I raise lhls questlon 11 IS wlth no great 


